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In the Central Administrative Tr%bunal
" Principal Bench New ©Delhi,

Date of decision:4.7.39.

Regn. No. O.A. 721/89.
M.P, No0.1390/39,

1

Shri Mohd. Ayub .. \pplicant
s,

Union of India & Ors. oo Respondents.,

CORAM:

Hon'ble Mr. P. Srinivasan, Member (A)

Hon'ble Mr. T.S. Oberoi, Member (J) .

u

For the avrplicant: Shri GN Cberw i, counse

shri PH Ramchandani,

For the respondents:
‘ Sr. Standing Counsel.

ORDER (oral) .

(per shri P.Srinivasan, Membar)
This application has come up before us to

consider Misc. petition No. 1390/89 filed by the
applicant. 1In this M.P., the applicant submits that
his services have been terminsted disregarding the
principle of "last come first go". The applicant
Was working as Casual Switch Board Operator in the
Meerut Sub-Area of Signal Company of the Armv from
19.2.1982 to 18.4.1988., After 60 days, his services
were dispensed with. ‘We understand that no written

order was passed in this regard.

2. Shri GN Oberoi, learned counsel for the applicant,
submits that from 21.6.1586 onwards, the applicant has
been employed in different Spells as teiephpne operator
on éasuél basis for a total period of 478 days in all
till 18f4.1988 when he was told that his services Qere

no longer re-uired. Shri Oberoi submits that persons
junior to the apvlicant in length of service have bheen

retained in service while he alone- has been sent out.
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The applicant's praver is that he be reinstated in

service because his juniors have been retained.

3. Shri PH Ram&handani, Sr. Standing Counsel
“for the respondentSKSmeits that in the Meerut Suh-Area,
most of the em?loyees are recularly appointed but
occasionally, when the re is some extra work, persons are
engaged for%hort periods as casual labours and when the
work no longer exists, their services are dispensed with.
2s and when work arises, Ehey are again taken in pur%%nce
of sanction for specified periods. THat was how the
applicant was engaged bétweeﬁ 1984-88, 1In Decentver,
1988, fresh appointments had to be mde again on casual
basis, A number of perséns includ-“ng £he applicant
aprlied for the rost. - The; were all interviewed by»a
board of officers in addition to being subjected to
written test, and in the interview, the apolicant was
ﬁot found fitf In these circumstances, it was not
possible to accommodate the applicant at present in the
post of\SwitCh-BOard Oberator. Since he was not found
fit, +the principle of "last come first go™ has no

application,

4, Having heard both sides, we are of the v iew
that the apvlication itself can be disposed of at this-

stage.

5« It has been represented on behalf of the
respondents that the applicant's case for fresh appointmert
2longwith those of others, albeit on casual basis, was

considered but he was not found fit in the written test

and the interview. 1In view of this, we do not consider

ir proper to pass any order rejuiring t he respondents +o

take the applicant back in Service. The application,

therefore, deserves to be dismissed.
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6. pefore parting with this application, we
must notice that the applicant has indeed wéfked
with the respondents in several spells from 1936
to 1988 for a period of 478 days. He, therefore,
Jeserves svmpathy at their hands. wWe hope that the
respondents will sympétheticéllv considexr if the
applicant could be offered employment on

casual basis, subject to his being found suitable

Su-
for the——said emplovment .

7. The apnlicationis dismissed with the above

observations, leaving the parties to bear their own

costsSe.
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(T .S. Oberoi)

(P.3rinivas
Member (J) asan)

Member (A)




